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(By Hen.,Mr K.J.Raman, R;N.}

Heard Shri B.K.Srivastava, the learned ceunsel

fer the applicant and Shri K.C, Sinha, the learned 3 £
' : 5 ﬁ

counsel fer the respendents, *
In this applicatien under Sectien 19 sf %

the Administrative Tribunals Act, 1985, the applicent

Smt, Rajpati Devi has seught fer quashing ef the _i
selection erder of Shri Sant Ram, respondent Ne,2 i%
as E.0.B.P.M. of Rayath (Rudranagar) Branch Pest Office faﬁ
and the appeintment of herself in the peost en
cempass ienate greunds since she is the wife of the

late Shesh Dutt Panduy whe was holding that pest

tili ne disd in harness en 10.5.85. The main grounds nn

which the applicant relies ars that in accordance with

relevant rules ragarding appeintment of EDAs, 3hl alﬁi'jl

te be given consideratien en compassionate baal# a;fi?

husband died in harness, This is feund te be aﬁ}y¢ﬁ€ 




lapulntmant under the spccific nrdsra ftr: 

ﬂpﬂﬂintmﬂnt te thﬂ dapgnd!rltﬂ of the ﬂaﬁ.“m

1t is stasted that after the spplicatiens uarﬂ r‘;w

iﬁ? | through Empleyment Exchange, seme inuastigstiﬁﬁ Eﬁ§gﬁ_
made inte the gueslificstiens and suit:bilitf of Eﬁiiff

vaTieus candidates and it was reperted that the >
applicant was net sufficiently literate and qu-lifiad F
when compared te the qualificatiens and suitability "%
of Shri Sant Ram, It je stated that en a cemparative }
basis, it was feund that Shri Sant Ram was mors S

suitable and thersfore he uwas appeinted,

s 94 Ue have very carefully cens idered the
: uari;us cententiens ef both the parties, This . |
. Tribunal will hardly be in e puaitiﬁn te interfere
in motters of salsction in which the relevant el

comparative merits of the candidates are examined

i T S RN R

and congidered, unless there is an allegatien ef

malafides or arbitrsry actien eon the part ef the

e selecters, In this csse, no such serious illngality
'ﬁi¥ﬁ;; i ~ has been alleged, What is mlleged in thia.‘pﬁlﬁﬁffr

is that the applicsnt has nat been given due o

L

--elnaidlratinn 88 a ﬁupuﬁdunt ef the dnaﬁﬁsmﬁ

ﬁm;h umf‘vﬂnﬁ‘w* In tm gixmwtnnm:a» m



”;;;ﬁ *ﬁ FIF thl ﬁlaﬁ!ﬂélnka tl anngiéug'&@fq:

"i e

» thn tpﬂlintmnnt of thi ipgliﬁiﬁ%

: J@mmﬁﬁq
e :

_;ﬁpr-prlnta pest if and
'mhich the applicant may qunlzfy.

is dispesed eof uwith the above diracﬁ}g@ga
$® . o

shall bear their cests.
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Dated the 23rd July, 1990, | ey

RKM




